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P p\;um Mb W“& Applicant,now a retired Asst,
%,: ~ Postmaster, faced a Departmental proceedings
O/%) Lé/xy) for deuble discharged of KVPs,on considera-
f)lz tian of his representatien under Annexare-A/1
’ T Temovad dated 18,18,2003, final punishment erder
4 v ngvm was issued against him under Annexare-3A/2
W Y}L/ dated 21,11,2003 requiring him te give\_f
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recovary of 8, 30,900/-,As againét the
'{%” AEMXLn £ B, said punishment erder,the Applicant has
ol — (37ﬁ7 lres, preferred appeal under Annexure-3/3, dated
19,1,2003 which is stated to be Pending
%;lm with the Appellate Authaity,It is the case
JL// e of the Applicant that follewing to his

retirement en 31,3,26004,he is only eetting
the previsional pensien and a huge sutstand-

ing retiral benefits have been&ithheli by the
|

-
,Q, Respondents merely because he has not egiven
Py ¢ 10—~ M DA —
‘ recovery of the aforesaid ameunt eof
# Rse 30,200/~ misapprosriated, The defence of the

Applicant as made out in this case appeared

VHALWyﬁv;D ‘/ﬁvv C;mayghlﬂ to bﬁ;ne in which he claims that by

b‘~’ Lot /}4JL\' misappropriating the KVS meney in question,

the Govt,has npot enly been defrauded,he
L:,za&'n

(applicant) was alse,defradded oy his

N\
!“V/‘ : subordinate/dealine assistant,
VN
[ P ol = Be that as it may, the Applicanit{s

<
: appeal under Annexure-3A/3 dated 18,1,04

is still pendine for censidegatien and,

® ., therefgee, this case appears to be

premature and/accerdinglyjis hereby disposed
of at this admission stase, with directieon
te the Appellate Authority te conéiier the
erievance of ap@licant<as raised in his
appeal unider Annexure-A/3 and in the present
O.Ai)within a peridd of ninety days frmm the
date of receist of a cosy of this eorder,
Until a final decision is taken by the
Appellate Authority, the pmder under
Annexure—A/z dated 21,11,2003 should neot
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begiven effect te ,The balance amount

of the retiral wenefits (in excess of
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&30,300/-) should be released in faveur
of theApplicantjunless there are sther

compelling reasens te withhold the same,

with the aforesaii oeservations
and @irectiens,this case is disposed of,
Ne cests,

Send copies of this mrder/alangwith
copies of the OA) to the Respondents and free
cppies of this erder be given te learned
Counsel for the Applicant and Mr,B,Dash,

learned Additional Standing Counsel for thg -

Union of India; on whmma comny of this 0, A;l 7
¥
has already been served,




